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persisient aittempts o force the respandents to
re-engage Them as casual labourers in Terms oif the
Tribunai’s orders dated 2.5.2001 and 4.3.2001 in ©OA Na.
1357/2000 and OGA No.135K/2000 re%pect1Vély. Thevy have
reiterated their submissions made eariler that the
applicants were casual labaurers in the respondent’s office
oniy "~ for a short duration during 1998-2000 for "doing
seasonal and casual nature of woark and not for doing any

reengagement as casual labourers in +the respondent’'s
office,

4, The respondents have categoricaliv affirmed that
they have not deploved casual iabourers on daiiy wage basis
after tThe 0OAs referred to hereinabave were decided by the
Tribunal, The three individuais, who have bheen named in

are The contractar’s workers and

not employed by the respondents. According to Them, the
contractors have Ffull iiherty ta CATTY nut Lhe
responsibiiity of conservancy worik in the respondent s
office through his awn Personnel in any manner on the
conditions stipuiated in the jetter of contract and  the
applicants have nao right to interiere with that aspect of
the matter.

a. The poliicy regardlng‘nor continuing with the svsten
of  deployment of casual iabourers, which has already been
agitated and decided vide the Tribunai's order dated
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State ectricity Boar n the one nand and the
empiloyvees on  the other hand could be cleariy
visuaiised. Workers having worked for 240 days
in ¥ entitied To be abhsorbed
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issued by the Ministry of Labbur under provisions of
Section 10 of Contract Labour {(Reguliation & Abolition) Act,

deny thé cilaim of the applicants.

8. it is, thus, observed that while the directions of
the Tribunal have been absolutely clear and categorical on
the aquestion of reengaging the applicants i and when fthe
work is available .in preference to freshers and juniors and
whereas it 1s undisputed that the work, which has been
entrusted tTo coniractors is available, we cannot appreciate
the submission of the respondents that The saild work has
been entrusted to a Contractor inspite of the prohibition
in regard tTo engagement oif cantract labour for said

ered the minimum

days of service required for meriting consideration of such
empioyees for reguliarisation of their services, deserved to
have heen considered accordingiy and whether they have
explored the possibility of regularising the services of
the appiicants against appropriate posts in terms of the
directions of this Tribunai. To contend that the
applicants had approached the Tribunal .eariier also and the
matters raised by them have aiready beeh'deai, with and,
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order, Obhviounslv, tThe
respondents have noi dDroceeded with the re-engagement of

thé services of the appiicants under the guise of the said

ractor, which was not
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g the orders of this Tribunal as

referred to hereinabove. The resnondents are accaordinegeiv
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iirections of this Tribunal as

given in 0OA Nog. 130772000, 1358/2000 and 1745/2002 within
a period of three months from the date of receipt of a capy
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contractor and the same is noi permissibie under Coantract
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